[1st March, 2005] RAJYA SABHA

(c) M/s Air Deccan have already commenced operations to Surat
airport with a daily flight from Mumbai to Surat and vice-versa.

(d) Development works also include expansion of the existing runway.

Naresh Chandra Committee Report

7. SHRI K. RAMA MOHANA RAO: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that Naresh Chandra Committee has submitted
its 2nd part of the report;

(b) if s, the details of the recommendations made by the Committee
on improving the aviation infrastructure and security;

(c) in what manner the Committee has advised restructuring of AAI;

(d) whether Government have studied the Report and initiated steps
to formulate the civil aviation policy; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI PRAFUL PATEL): (a) Yes, Sir. The Naresh Chandra Committee has
submitted 2nd Part of its report on 2.11.2004.

(b} and (¢) The Committee has made following main recommendations
regarding aviation infrastructure, security and restructuring of Airports
Authority of India (AAl):-

() unbundie the AAl & targer airports to be managed by
independent corporate entity & smalier airports be grouped
on regional basis & corporatised.

(i) The consultancy, architectural and construction wings of AAI
should be hived off as a separate company.

(i) The cargo operations of AAl also should be hived off into a
separate company.

(iv) Establishment of Aviation Economic Regulatory Authority.
(v BCAS to remain nodal agency for aviation security.

(V) Security being a soverign function, entire expenditure on
aviation security may be borne by the Government.
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